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MCe N: DHARMADAN MEMBER (JUDIC IAL)
MR 3. KASIPANDIAN MEMBER (JUDICIAL)
1. K. Asumébi | |
' Lady village Extensioen Officer
- Agatti
2v. Badani CeFe
Lady village Extens;on Officer
‘Agatti - . o ApPplicants
BY Smt« VsPae .Seemanthinii |
Vs '
1. Krien of India represented by Secretary
to Gevernment ef India, Ministry eof
H@me Affairs New pelhi

24 The Admlnlstrat@r,U.T. of Lakohadweep
- . Kavaratti :

3. The Secial Welfare Offlcer,-
. UeTe. 0f L@kshmdweep, Kavaratti. Respendents

BY Advmcate MLCe M.V.3. Nempeothiri

ORuER

. Na DHARMADAN

Applxcants are L¢dy viilage Extenszen Oofficers
warking in the Agattl Is;and under the secend respendent.
They ..&ke aggrlevea by the denial of pay scale of Rse 1200-~-2040
after the Recrultment Rule whlch came inte force in the year
1976 but amended subsquently.ln the year 1988s The
Rgcfuitmeﬁt Rules,arevpreduqed as Annexure~K aleng with the
original applicstion. The appiic@ats ﬁre relying on ﬂhni.F
e,—,;flier judgments of t;:hfi.,s,’r:i.bunal in 0.A. 698/90,103/91
ahdogA;wi794/91,_,mhé_questi@n,arisidg_in this case was
Q@nSigered_iq“Annexure-ﬂ‘jngmgnt.“ This Tribunal has
qugshgd the n@;ificatignAand_thg,memar&ndumﬂéitcdﬂ;A
13;7,96 and declared that thg~applicants thérein_are entitled
téAdraw the.gradé of kse 1200-2040 freom the dQiate of their>

appointment.



K,
. -~ ‘f

-2 -
2e The decisien referred te abeve applies te the
present case. Apnexure-f shews that en the basis of the
subsequent decisien im 0.A. 103/91, the Administratien
implemeated the dir ections fer giving higher scale @f pay
of Rs. 1200-2040 frem the date of appeintment of tne |
applicant.s thereine.
3e ‘The respendents are net able te distimguish the
ease.of the applicants se as te tike a different view and
deny the reliefss |
4. We follew the earlier judgments. We are satisfied
that this applicatien is enly te be allewed in the light &f
the abeve judgments. Accerdingly, we #llow the applicatien
and declare that the applicénts are entitled te the scale
of Rs¢ 330-560 frem the date of their appeintment ikl
31,12.85 and the revised scale of fs.  1200-2040 frem 1.1.1986
taking into acceunt the revisien ef the pay scale'tm the
pest ef L;dy village EXtensien Officer. The respendents
snall‘pass erders and disburse the arrears due te the
applicants'witnin a peried of six menths frem the date of

receipt ef the cepy of tnis judgmente

5 There shall be ne erder as te cests.
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